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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 248 OF 2022

IN THE MATTER OF:

News Item published in The Hindu dated 27 March 2022
titled “Digging up the Chambal”

REPORT ON BEHALF OF STATE OF MADHYA
PRADESH IN COMPLIANCE OF THE ORDER DATED
19.01.2024 ALONGWITH AFFIDAVIT

1. The present Original Application was taken up by Hon’ble
National Green Tribunalon the basis of captioned media
report to the effect that illegal mining was taking place in
the periphery of Keoladeo National Park in Rajasthan near
Dholpur, close to National Chambal Sanctuary which was
the habitat of rare species of animals particularly Gharial,

roofed turtles and also river dolphins.

2. That vide order dated 19.01.2024 in the present matter, the
Hon’ble Tribunal had directed as follows:

“Learned Counsel appearing for the State of MP seeks two
weeks’ time to place on record the original notification by
which the National Chambal Sanctuary was notified and
also to show that the said Notification was issued by the
State in terms of Section 18 read with Section 26(A) of the
Wildlife Protection Act, 1972 and now the exclusion is in
terms of sub-Section 3 of Section 26(A) of the Act. Let the
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fresh report disclosing the above facts along with the
necessary documents be filed within three weeks by e-mail
at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of
Image PDF.”

. It is submitted that under Section 18(1) of the Wildlife
Protection Act, 1972, National Chambal Sanctuary was
declared vide notification No. F-15-5-77(10)(2) dated
20.12.1978(published in the gazette of M.P. on
23.11.1979). That further as per notification No. 15-12-
X(2)-82 dated24-12-82(published in the gazette of M.P. on
17.06.1983), the boundary of the National Chambal
Sanctuary was modified. A copy of the Notification No.F-
15-5-77(10)(2) dated 20.12.1978 is annexed herewith and
marked as ANNEXURE A-1 whereas the notification No.
15-12-X(2)-82 dated 17.06.1983 is annexed herewith and
marked as ANNEXURE A-2.

. That since the process of settling the of claims in relation
to any land in an area to be declared as a sanctuary is still
under process, the notification under Section 26A of the
Wildlife (Protection) Act, 1972 has of date not been
issued. The clarification provided in this regard, by the
office of the Principal Chief Conservator of Forests
(Wildlife) vide letter dated 25.01.24 is annexed herewith
and marked as ANNEXURE A-3

. That in view of the abovementioned, it is respectfully
submitted that this Hon’ble Tribunal may be pleased to
pass such order(s) as this Hon’ble Tribunal thinks fit in the
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facts and circumstances of the case and in the interests of

justice.

The State of Madhya Pradesh
Through its Counsel

RBolt—

Date: 13.02.2024 Rukhmini Bobde,
Place: New Delhi Advocate



BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 248 OF 2022

IN THE MATTER OF

News Item published in The Hindu dated 27 March 2022 titled
“Digging up the Chambal”

AFFIDAVIT

I, Hemant Kumar Sharma s/o Shri M.H.Sharma, aged about 61
years, r/o H.No. 18, Phase-1, DK Devstahli, Bawadia Kalan, Bhopal
(MP) and presently in working as Director Environment, in M.P.

Pollution Control Board, Bhopal, do heteby solemnly affirm & declare

as under:-

1. That I am the Officer —in Charge on behalf of the State of
Madhya Pradesh and have been duly authorized to swear and
depose in this affidavit on behalf of the State of Madhya
Pradesh. T am competent to swear this affidavit in supportb of
the present reply.

2. That the accompanying reply has been drafted by the Counsel
under my instructions. I have read and understood the same

and the contents of the same are true and correct to the best of

my knowledge and belief.
e
DEPONENT
n LTIy Ko Shtle

v A7 S §W/L/
*«m__b /,( “&b\Lt//ng/W &@;}Qjﬂ’/\%9

£/ VERIFICATION:-
[a/&/b—“

Verified on this day /2-of February 2024 at Bhopal, that the

- COntents of the above affidavit are true and correct to the best

e SR ‘?“‘“of my knowledge and nothing has been concealed therein.

afZe @ W wa mm g3 {ATD
T WG Y e a8 qeee i{@g\\m
TRIER /30 T gmar affen _ st

o ; Bmm DEPONENT
AR FBIDY %0 k.
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geaugw wagd, faats 23 AFFAT 1979

it ——
therein and  specified in the Schedule  below, i
re“I.'red to the Conciliator for the local area of Mirhie ) sy
Ujiqn i— qouY #Y Fe T
afEEH— TR - T A KTART Fr oy [§‘
ﬁﬁwmmwﬁmmmm?
P " _—y qreeft 7Y 26T ATC AT § : _
o o) @ W@ ¥} aferr—swae atfedl A&7 T W I@T WM qg
g afvgfva & g o TETRATT FET ATAT AL FT I Pawqy
gsv’i'ﬂ‘u?anﬂ'w qaTE  (HAfaae) & ety w5, 3 At PAe 0w amwa
Pafese Iwiv o §w, Swin AR P P Teety wnf %, 3 I A AT A ey
Pamﬂ"m‘:qf'a?ram_ mmﬁaﬂmmfmﬁnm{{

Feardrraar @ #Ar O . :

No. 8160-11360-XVI.—In &xercise of the powers
conferred by sub-section (5)\of section 43 of the
Madhya Pradesh Industrial Act,
(No. 27 of 1960), the State G{vernment hereby
notifies that no-settlement was \rrived at in the
Industrial Dispute between The Njjain Mill Maz-
door Sangh and the Vinod Mills\Co., Ujjain in
regard to some of the industrial m¥ters included
thereir and cpecified in the Schidule below,
referred to the Concilintor for the ldgal area of
Ujjain :—

SCIIEDULE
Industrial Dispute No. 1-U-JT-77
TEOVEW & ToOUTe % AT9 9 4T
Pw. fa. fug, Syafse.

aa-faar

' Wt Padie 0 Pegsa §Qu¢

B {4-Y-90-TH-. a9 g (Fee)  afe-
fram, teeR (misw w3 wo gquR) @ urw g¢ &
ST (1) T sEw afyaTt @ sMER qeRe
:rmmg:mq ﬁ‘:ﬁq&&hﬁrﬁnqﬁ'w
e T §.— i

qithee
form—arter o v,

T FT Thar—3Y 5] o P,

T e-swory Tt A awddr dar

Fi 74 & ST #Y AR TET T8 7.

U]
|

qtm%wéwmﬁw#mmmm,.--}

gH. ﬂ,. m’ @'ﬂfﬂ‘i‘.
aTer, Pawie Reo Pegwat geue

F. 19-9-00-TH-R. WA & dfqum F aee !
W R % (3) B FTEw A g@ Pawnr A afy- |
AT A, 29-Y-6o-Tg-}, fadis o fawmy qeee

%I 3'1’.'33“ EL s T[T8Yle &h Eliqaﬂt )
5 q’:l'ﬁk. IEEJZ?! Glli“ g -

TEGSAT ® OO F TIR § GUT ARITEIT,

. &, v, graterill

Bhopal, the 20th December 1978

No. F. 15-5-77-X(2).—In exercise of the powers
conferred by section 18(i) of the Wild Life (Pro-

tection) Act, 1972 (No. 53 of 1972), the Madhya
Pradesh State Government hereby declare the
area specified in Schedule below as game sanctu-
ary under the act for Crocodiles and Charials and
animals birds in the said sanctuary :—

Schedule
District—Morena and Bhind.

Name of Division—Sheopur, Morena. E13%
Name of Sanctuary— National Chambal Sanct=

uary.
Area—385682 Sq. Km,

Boundaries

North—The inter-State boundary of
Pradesh-Rajasthan and Madhya
Uttar Pradesh. !

Madnys
Pradest
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qeavew qsad, faais 23 AT 1979 — s

" B
: mslate boundary of Madhya

West— h-Rajasthan along the Parvati river
meg:)point where the Chambal Right
;?ain Canal crosses the Parvati.

i The left bank of Chambal Rig_ht Main Canal

[ gouth— its crossing over Parbati to the com-

y frg::lcem ent of Ambah branch Canal and

; :110113 left bank of Ambah branch Canal to
he point where it crosses National High-
the I; then along National Highway 3 south
wards to the point where the road crosses the
Kum\'afi Ri\rcr and along north bank of
Kumvari River up to the Inter-State boundary
of Madhya Pradesh-Uttar Pradesh.

L R Y

/East—The inter-State boundary of Madhya
Pradesh-Ut¥ar Pradesh from the ponit it
crosses the Kumvari River north wards
until it crosses the Chambal River.

der and in the name of the Governor of
| By orde Madhya Pradesh,
aJ : M. J. OKA, Dy. Secy.

A, Peis ¢ Pewwx 9que
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dle o 7% fav g afdwle s e w5,
g F o feamg & & sdew & fog afor
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P afsf A ot dfea weer &:—

aE
PereT—a Y.
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W3 H TRET—L4Yo 0¥ T fm. .

T T TEe T q Pt T e
g aE g 9% N e o o qe-
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TET e T
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are. o, sy, e
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" Bhopal, the 24th' Decermber 1982

No,15-12-%(2)--82. Tnexercise of the powers
COnferred by section 18 (1) of the Wild Life
(Protection) Act, 1972 (Act No. 53 of 1972)
~and in partial modification of this department
notificatiofl No. F=15-5-77-10(2), dated the 20th
December, 1978 the State Government. hereby
declare the area defined below as the National

Chambal Sanctuary for Grocodile, Gharial and

other wild animals.
SCHEDULE

District—-Morena & Bhind. :
Name of Division--Sheopur, Gwalior (Soil

.. o : Conservation).
e.ame of sanctuary—National Chambal
- Sanctuary.
Boundary

North.—The inter state boundary of M. P.
Rajasthan and U.P.

West—The interstate boundary of M. P.
Rajasthan along the Parvati river up to
the point where the Chambal right

. Imain canal ciosss the Parvati river.

South.—Artificial boundary running parallel

at a distance of I Km. south of inter-

State boundary. of M. P., Rajasthan

and U. P. but from West to East basins

through the villages on the bank,. ~ftle

- Parvati and Chambal river. viz. Badodi,

Bindi, Radhapura, Badkheda, Adotpura,
Badodia (Gusain) Kalvkheda, Behada-

band, Pahadli, Panwad, Rajora, Gurna-

wada, (Utanwad) Sankdali, - Patpada,
Amalda, Nimodapur, Gawandi, Panadi,
Jala!:gur, Udwad, Sundi, Sitakhedhi,

S ':Ma nakhedli, Juwad,. Malarna, Dul-
% . khan, Behted, Ekshna, Khedli, Adisa,
Mvladpada, Lahchouda, Samarsa, TTn.
chakheda, Bichpuri, Awani, Jawasa,
Dhogni, Sewapur, Sirsaud, Bhanpur,
Fatehpur, Makdod, Bagdiya, Baradari,
Biloni, ‘Khirkhiri, Dateti, Balawani,

- Kheroda, Khurd, Milawali, Suthar,
Arodari, Necmuch, Pipragi, - Rizora
Ba.rqli, Chaimpura, Jamurdi, Buwawali,
Nadigaon, Tiloti, Jimiraksha, Panchaon,
Nlt_anwets, Barotha, “Khaimarakala,
Kaimarakhurd, Gadula, Wanthar, Gan-
doli, Atar, Digwar,

1Y

Khedadigwar, .

— e e e
Rohukagaon, Ganjikheda, Palari, Bane
wara, Norwali, Xhairol, Khairon,,
Kalarghati, Zundpura, Kadhawana,
-Barend, Singrouli, Chinnoni, Chambal,

- Tidokhar, Bijgarhi, Milauwa, Xotra
Kalhji, Danda,Gurja,Dhiniwara, Uttam=
pura, Tajpur, Sarseni, Bindwa, Deogarh,
Nandpura, Gadhachambal, Kandoli,,
Kaithari, Bindwachambal, Jaitpur=
chambal, Bhanpur, Naikpura, Gadora
Gorkha,” Rithora, Khurd, Jakhona
Aisana, Kuthiyana, Bilpur, Kisroli
Aroliy Gosbassi,. Mahwasai, Gunj,
Tirel, Barwai, Haramwasa, Ruar, Hits,
hora,Rached,Ludhayali,Used, Vindwa,
Raipur, Kudauna, Kuretham Silawali,
Dhorra, . Nagaraporasza, = Bhadawali,
Chapak, Kachpura, Kanera, Kherghat,
Nawli, Bindrawan,Ater,Repura, Vindw,,
Salimpur,Khipona,Dangsarkar,Nayera
Jamsara, Akon, Nakhloli, Kosad, Bijora’ -

Loga, Priyapa, Rama, Bhagwantpur’

o Eiiee. s M
Joriahir, Gadha Chochad, Bedri, Bada~

pura, Ranipura, Naripura, Barhi,
Samanna. Sapad, Kunawali, Jawai,
Saraya, .Gyanpura, Kuroli, Senkhri,

Kanchai, Vindwa.

Hast.—Interstate Eoun_daz:y of M. P ?.nd
U.P: running parallel-up to the distance
of | km. along the chambal river.

By order and in the name of the Governor of
- ' Madhya Pradesh,

J. B. AL, Dy. Secy.
rate, f57i® 27 S7a<i 1983

F  18-1-83=8A—38 {9 =1 wifagsw 7. 18-
3-77z4( 2), &A= 22 7% 82F WAFAF SEAT 4% Ied -

fa g "t sfima 59" WS ST ¥ 512 919 &

HEATET F TO4TIA 7 ATH & F97 AT,
J . &Y. Fra, SuErA

wigia, 5775 27 953 1983

% 18-1-83TFI——NTE@ 3 GHAUTT 5 H{=d% 348
F&5 (3) & A4F0 7 o (@A & Aggaar . 0 18-1-
8345, frAls 27 S4a<1083 &1 WS FA AT
& grfus ¥ Cagara St 541 S@T 6.

FESEN B AT B A1 & FAT ATRAITAL,
F. A1 &w, I9AiEa

firi
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B /A /= /AR /NGT-3/ 753 i P Peiie oA

yfdy | BHOFAL M.P. 5
\/WEF&’ ERIERUICCINICIEE S =T T /3’3,657‘,'?‘.40 '
FEAUER YueT R a1 Date : vooon 2SN L e
gITaRT YRR, §—5, 3RXT BIAI, WO (Eomail - ditgtorenv-pcb@mp.gov.in)
fawg — I HHiH 248 /2022 New Item published in The Hindu dated 27 March 2022

titled ""Digging up the Chambal" # AFIT w5y sRa e RIRme 9=) =13
faeett gRT wIRa amewr fR¥id 19.01.2024 & gre=ref |

Tiat — JYBT U HHIDB 278 b /UMET /2024 feHATH 24.01.2024 TG 59 HrAleld &1 ux
HHIP /qUT. /. /0431 /NGT-3 /692 &1 24.01.2023

SR faygita weffa o & s g1 " g B8R sfewer ([HRae
d9) T3 faeel A WS grel MURYY @ Gay ¥ yEferd WaRUT Y HHIE 248 /2022 New Iltem
published in The Hindu dated 27 March 2022 titled "Digging up the Chambal" # UIRd e fesiie
19012024 & UIeF UHIIAR dIfd MR 39 drafery @ weffa o 9 9ftg @) 78 off | s
I QAT 25.01.2024 1 §F Fdl AR FMRNT THHNT FIHFRIR Gere &) Uit 8-

1. TSR gRel MARYY B TS &) ST IIoT9+ fesie 20.12.1978 UG 24.12.1982.
2. N ISl IMIARYY B §h—AACT S BT ARG 791 faies 20.02.2020.
3. agurofl wReror AT, 1972 (FURIIIRAA 2003) B URT 26(3) W UKW g=urel @< @
RreiRer & Ryar 59 ARBR gRT MARYT & ARl § $1E uRads 81 fbar SR, @1
YIGEN B | XISF AR 39 WG B q8d TSR gyl 9d @ RisiRer / seen @ SuRid
8 IS el FUARYE & 207.05 BAI IAMRG &7 Bl RANBE fBA S B sidrgE
QYT RT0F {316 31.01.2023 3 SIRY fbar 12y 2 |
Ryl eVl AR, 1972 H URT 18 (SFERYE &) Byon) & fodl &3 @) MRy fdd
B B IR B AN ST AT gRT B OO 2| HEIYRY AT ERT ISR T
SHARVY B YRS AL RT1P 20.12.1978 TG 24.12.1982 BT SINY B T 8 | JFHIRYY &
4 IfReRl & RAfvaad # erdard) afbareds 8 @ BRer gl wReror i, 1972 @Y
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 248 OF 2018

IN THE MATTER OF:
News Item published in The Hindu dated 27 March 2022 titled

“Digging up the Chambal”

VAKALATNAMA

I, Hemant Kumar Sharma working as Director Environment
with M.P. Pollution Control Board, Bhopal, (M.P.), and
Officer- in — Charge on behalf of State of M.P. in the above
Application do hereby appoint and retain Ms. Rukhmini Bobde,
Advocate to appear, plead and act for me / us in the above
Application and to conduct and prosecute all proceedings that
may be taken in respect thereof and applications for return of
documents, enter into compromise and to draw any moneys

payable to me in the said proceedings.

Date: 12.02.2024
Place: Bhopal

Advocate %ggjg@_ﬂ
(Hemant Kumar Sharma)
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